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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

NEW BOMBAY BENCH

490/89
.0.A. No. | / 195
XXNE.
d DATE OF DECISION __ 29.8.91
mr. Manohar Ga;mémﬂaknmpétitioner
e | Applicang 0.4 and § wﬁmm Adveeate—ior—the—Petitioner{)
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Ihe Unj.on of Incdia and ors, Respondent . T
P b b Advocate for the Respondent(s)
nr Me I Sethna, Sr, Counsel
l .
; .
| |
CORAM - :
. * ,
The Hon’ble Mr. P«S.CHAUDHURI, Member (A) !
) : : '
The Hon’ble Mr. T.C,REDDY, MEMBER (J)
Whether Reporters of local papers ..may be allowed to see the J udgement ? y&
i %, 2. To be referred to the Reporter or not ? .
Whether their Lordships wish to see the. fair copy of the Judgement ?
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Whether in needs to be circulated to other Benches of the Tribunal ?
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BEFGRE THL CENTRAL ADNINIDTRATIUE TRIBUNAL
BOMBAY BLNCH

QRIGINAL APPLICATION-NO,490[89

.

Shri Manohar Gangadhar Makoday

,and other 4 _ A esses Applicants

Vs/

The Union of Indla _
and other , : esse Respondents

CORAM 3 HON'BLE SHRI P,S.CHAUDHURI, MEMBER (A)
'HON'BLE SHRI T.C.REDDY, MEMBER (3) »

Aggearancé':

Applicant Ne.;4 and §
are present L

Mr.A,I.Bhatkar, Adv, -
who is instructing -
Mr.M.I.Sethna, Sr.Coupsel'_

ORAL_JUDGMENT L DATED: 29,8,1991
(PER 3 P.S.CHAUDHURI, M(A) | |

[
D
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This application under Section 19 of the Administrative
Tribunals,Act,IQSS was filed on 31.3,1989, In it the applicants
are seeking o diréction‘to'the_reSpondents to restore the

channel prpmotioh retroépectively which has® otheruise

"been cqt,off for thg'category of Overssers and to treat

B M .
Overseers (Civil) and Overseers(Elect)/a single category and

" to constitute the Départmental Promotion Committee for the

post{of the Assistant.Research foicers after restoring the
chénnellof h:omqtion for th; cadre of Overseers and/furnish
a coéy of.the acceptance report communiCated.ES/ReSpondant No.2
in,réSpect_of‘pay scales and redesignation of[ﬂverseers category
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The respondents 1,6.3 ta 9, 11 12,14 t0 21{24 2sisgfto 46

is on record,

2, When this case'is called an for hearihg _ applicantg

No.,4 and 5 appeared before us in person and submitted

MP No, G??/9I . signed by all 5 applicants and their
: ovigw.
advocate seekzng permissxon to withdraw the[gpplication.

Mr.A.I.Bhatkar, learned counsel for the respondents No.,1 and 2,
appear

who submits that he is instructing Mr, M, I,Sethna, alone/before

us for respondents No,1 and 2,
3. In view of the prayer[made by the applicants,the[applicatxon
(Re Cone,

is disposed of as.withdraun. In the circumstances/ there ‘ui 11

be no order as to costs, M.P/ 672/91 ‘/’dbe} &%M adlowe).

(T C. REDDY) | . (p S+CHAUDHURI)
NEMBER(J) : : MEMBER (A)



